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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERAQAD.
|

0.A.NO-1262 Of 1995. . |
pated: 20,10.1995.

|
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™
\

Retween
|

1. S.V.S.Sarma.
|

2. K.Srinivasa Rao. ces Applicants

And

|
| B
The Union of India represented by the Secretary, Departmeqt of Pos

Dak Bhavan, New Delhi.
|

2. The chief Post Master General, A.,P.Circle, Hyderabad.

The pPost Master General, Visakhapatnam Region, Visakhapatpam.
Division,

3.

4. The Superintendent of Railway Mail Service, R.M.S.'V!

visakhapatnam,

5, The Superintendent of Post Offices, Rajamundry Division, Rajamund-

6. The Superintendent of post Offices, Ankapalle Division. Ankapalle

Respondents

counsel for the Applicants sri. T.V.V.S.Murthy 4

sri. N.R.Devaraj, Sr. CGSC.
|

Counsel for the Respondents

d
CORAM3 |
!

Hon'ble Mr. R.Rangarajan, Administrative Member .’

|

|

|

|

|
. | )
Contd:..-..Z/-‘

|

|

|



Dt.of Decision: 20=10=95.

0.A. 1262/95.

ORDER

§ As per Hon'ble shri R. Rengarajan, Member (Admn.) {

Heard Shri TUVS Mur thy, learned counsel for

the applicants and Shri N.R. Oévaraj, lsarnsd counsel

for ths respondsnts.

23 In this epplication dated 10-10-95 filed under

asction 19 of the Admn. Tribunals Act, 1985, the applicants

numbering 2 wi® had worked ss Reserve Trained Pool Serting

Bssistantg (RTP SAs for short) in the R.M.5, 'V' Division,
st SR .0. Rajemundry prom 04- 06-1983. p;agﬁy for & dirsction .

to the rngDndQﬂtS to grant the—epplicenty the benafit of

productivity linkesd bonus gg paid to the applicants in OA.

ﬂo. 611/94 as they sre similarly situated.
, No.1 |
3. The spplicanti/herein had joined g3 Ressrve
Trained Pnol‘S§g$$ﬁ§§aésistantb during ths year 1983 and
uorked';s such from U&;bﬁé??&%ﬁio ﬁ5-01-1990 and applicant
No.2 had joined as Reservs Trained Peol Sorting Assistant:
dur ing the yssr 1983and worksd a@s such from 04-06-1983 to

14-06-1988 as per the details furnished in Annexure=A-1

filed along with the OA, It is stated for the applicants

that they ware sslacted after qualifying in the examination
prescribed for it and performed qualitatively and quantitatively
\

ths same work as that of regular Postal Assistants whanever they

weres engaged intermittently against the yacancies of regular

Postal Assistants.. By denying them ths bemsfit of Preductivity

Linked Benus during the pericds when they workad as RTP SA?,
alloved by the D.G., Department of Bosts lstter dt. 05-10-1988,

sed




they have besn subjscted to hostile discrimination in

violatien of Articles 14 & 16 of the Constitution. Hence,

this 0OA has besen fPilsd with ths above praysr. |

4. , The 0A No,171/89 dt. 18-06-1990 on the file of

Drnakulam B8ench yas decided on the basis of the decision in
0A.N0.612/89 on the file of the same Bench. Ths ratio in ‘
that judgement was that no distinction can bs made betueen

an RTP worker and a Casual Labourar in granting Productivity |
linked bonus. It vas Purther held fn that OA that RTP |

-
candidateg like Casual Labourers are entitled to productivity

linkad bonus if they have put in 240 days of service each

year anding 31st March for 3 years or more. It is further |

held in that DA that amount of productivity linked bonus f
would be hésud on their averags monthly emoluments detnrmine#
by dividing the total smeluments for sach accounting ysar af{
eligibility by 12 and subjsct to other cepgitions prescribade
from time to time, f

5.l Similar orders were also passed by this Tribunalf
in DA. 458/94 dt. 233@4-94 where the applicants are similaﬂn
situated to that of the applicants in 0A.171/89 of tha Ernaﬁulam
Banch., Similsr orders wers alsoc passed by this Tribunal in
DA.No.458/94 dt. 28-04-94 and DA.N0.611/94 dqt. 31-05-94 gnd 'in
DA,1423/94 4t. 25-11-94 and DA.N0.410/95 dt. 29-03-96 of this
Bench where ths applicants are similarly placed to that of Eh-
applicants in DA,No.171/89, As ths applicents hsre gy= in #hs
aams situation as the applicants in DA,171/89 decided by ths
Drnakulam Bench, and in DA,.Nps.458/94,611/94,1423/94 and 4*0/95

of this Bench. I gam N0 rezson in not gxfending the same banefit

|
to the applicants in this OA also. Learned counssl for the

respord ents also fairly submitted that this case i3 covered by

judgemants quoted above.
E:>>”””—’ Lol
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In the result, this application is allowed |

with a dirsction to the respondsnts to grant to the |

applicants the sams bansfit as granted by the Ornakulam |

Bench and this Bench of the Tribunal in the aforssaid cases
quoted in para-5 sbove. The above dirsction should be

complisd yithin a pariod of thrse months from the date of

communicetion of this ordaf.

7 The 0A is ordersd accordingly. No costs,
|
|
MG
‘ (R. Rangarajan) |
Member{Admn.) 11
|
Dated : Ths 20th October 1995.
~(Dictated in Opan Court) %’W/éy
Deputy Registrar(Judl )
|
Copy to:- t
1. The Secretary, Department of Posts, Union. of India, Dak Bha-
van, New Delhi. | :
2., The Chief Post Master General, A.P.Circle, Hyderabad.‘
iiﬂa' The post Master General, Visakhapatnam Region, Visakhapatnam
\
4. The Superintendent of Railway Mail service, R.M.S. 'V!
Division, Visakhapatnam,
S, The Superintendent of Post 0{fices, Rajahmundry Division.
Rajahmundry.
6, The Superintendent of Post Offices, Ankapalle Division.
: Ankapalle,
7. One copy to Sri. T.V.V.S.Murthy, advocate, CAT, Hyd.‘
8. One copy to Sri., N.R.Devaraj, Sr. CGSC, CAT.. Hyd. |
9, One copy to Library, CAT, Hyd.

10, One spare COpPY.
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